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iginal Application  

se Petition No, 

kntnpt Petition No : 

eview Aj)1icatiofl No _ 

ppi ica nt s - 

he spond ent s : - 

dvocate for the Applicants:—.  

dvocate for the Respondents!— 	 * 

L_ 
Present 	The Hori'ble fv. Justice 

D.N. Chowdhury, Vicé—Ghairman, 
• 	The Hon'blè W. K.V. Prahaladan 

Administrative Member. 

Heard N. S.' Au, J.earned 

counsel for the pplicant.: 

Issue notice toshoN auseas 

to Why the application shall not be 

admitted. 

• 	Also issue notice to shoi cause 

as to why the order dated 22.8.2003: 

,rëpatriatating  the applicant with. 

effect from 1.9.2003 shall not be 

suspended. Returnable by four Weeks. 

• 	In the meantime, the order 

of':rptriati9ñ dated 22.8.2003 shall 

•remain suspended till the returnable 

,date. 

List on 22.10.2003 for admiss- 

jOfl •  

hairman 



'1 

A.t1 6-e-'1 	 lv 

£ 

4y PciY ,  

O.A. 203/2003 

7.10.2003 present : The Hon'ble Mr att K.V. 
• 	 prahiadan, Admn.Member. 

In view of the order passed in 

M.P.107/2003 this application is 

accordingly disposed of on withdrawal 

with liberty to the applicant to approach 

the Tribunal again if so advised. 

\L\; 
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'IN TI Il CFNI'RAI. ADM1N!S'FRATIV[ 'FRII3IJNAI,, 

AT GUWAHATI. 	 I 

CR 

0.ANo.9..2003 

An Application under Section 19 of the Central 

Administrative Tribunal Act, 1985. 	
CIL 

BETWEEN 

Shri Gopal I)eka 

VERSUS 

The Union of India and others 

I . PARTiCULARS OF II IE A1'PLlCANT:- 

Shri Gopal Deka 

SIO Late Lankesh9c4eka 1_. O_r-(_4e. J 

Resident of Ilengrabarl, 

Dispur, Guwahati-36 

District-Kainrup, Assam, 

2. PARTICULARS OF 'l'llE RESPONDEN'iS:- 

t..Jiuion ot India, 

Represented by the Registnir (eneiul oh 

Census, India, 

2/A Mansingh Road, 

New Delhi-i 10011. 

Applicant 

Respondents 

I 
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I)ircclor ol Census Operation, 

I i 	 Assam, Guwahati -7 

Deputy Director of Census Operation, 

Assarn , Guwahati. 

3. PARTICULARS OF THE ORDER AGAINST WHICH THIS 

APPEAL IS MADE:- 

Order dated Guwahati the 22 nd August 2003 issued by the 11irector of 

Census Operation Assam, Quwahati, communicated vide Memo No-

DCO (E) 50199/Pt .1116079-8 7 dated 22/8/2003 issued to Shri Gopal Deka, 

the Applicant. 

JURISDICTION:- 

The applicant declares that the subject matter is within the jurisdiction 

olihe Central Administrative Tribunal. 

lIMITATION:- 

The applicant further declares that the application is within the 

limitation period as prescribed under Section 21 of the Central Administrative 

Act, 1985. 

FACTS OF THE CASE:- 

6.1 That the Applicant is an Indian citizen and a permanent resident of 

Guwahati in the District of Kamrup, Assam, and as such he is entitled 

to all the rights and privileges guaranteed under the Constitution of 

India and various other laws framed there under. 

6.2 That your applicant was Assistant Manger in the olhce of the Assani State 

C9TOprtve Marketting and Consumers Federation Ltd,Guwahati. 
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6.3 	In response to the advcrliscmcnl issued by the Director of Census 

Operation,Assam, he Submitted application play I iig l( )F appollitiliclit as 

UDC he was selected and appointed as UDC by the I)irector of Census 

Operation ,Assam vide letter dated 25/4/200 1 in the pay scale of Rs.4000 to 

6000 p.m. with other allowances as admissible under the rules That certain 

terms and conditions were attached to his appointment letter. 

Annexure-1 is the photocopy of the selection letter of 

his appointment letter of the applicant issued by the 

Assistant Director of Census Operation. Assani, 

Guwahati dated 25/4/2001 

6.4 That thercafler the Assistant i)ireclor of Census Operation. Assaiii, 

appointed your applicant vide order dated 1/5/200 1 communicated vidc 

Memo No-DCO(E)1 18/2002/8155-59 as Ui)C in the pay scale otRs.4000-

100-6000 p.m plus other allowances as admissible as per Central 

Government rules initially with effect from 27/4/200 1 to 28/2/2002 against 

the post sanctioned for 2001 Census. 

Annexure-2 is the photocopy of the appointment letter 

of the applicant issued by the Assistant l)ireetor of  

Census Operation,Assam vide Memo No-DCO(E) 

188/2002/81 55-59 as UDC 

6.5 That the Deputy Director of Census Operation ,Assam extendethe period of 

deputation of the applicant for a further period of 3 months with effect from 

1/3/2002 to 3 1/5/2002 or until further order oe whichever is earlier in the 

terms and conditions as given in office order dated 1/5/2001. 

Annexure-3 is the photocopy of the extension order 

dated 1/3/02 extented for a period of further 3 months 

with effect from 1/3/2002 to 3 1/5/2002 or until further 

order or whichever is earlier. 

6.6 That the Deputy 1)irector of Census Operation ,Assani vIdC his letter no 

6 



DCO(E) 55/99/1)t.11 dated 5/1/2002 further extended the tcrnis o
I' depLi jun of 

he applicant br lijrther 3101 ths with ciThct from 1/6/2002 	ti 31 /8/2O02o 
further order or whichever is earlier in the same terms and conditions. 

Annexure-4 is the photocopy of the extension order applicant 

dated 5/1/2002 extended for a period o3 months with effect 

from 1/6/2002 to 31/8/2002 or um ulib Ruther order. 

6.7 That again vide order dated 30/8/2002 communicated vide Memo No-50/99/Pt-

11/7042-48 dated 30/8/2002 by the Deputy Director oiCcnus Operation,Assam 

with effect from 1/9/2002 tp 3 1/1/2003 or until further order or whichever is 

earlier in the same terms and conditions as given in the office order no-I)CO(E) 

• 	 118/2002/8155 dated 115101. 

Annexure-5 is the photocopy of the extension ordetoLth_. 

applicant dated 30/8/02 extended br a fiurilier period o13 

months from 1/9/2002 to 31/1/2003 or until further order. 

6.8 That the Deputy Director of Census Operation,Assam Guwahati vide No-DCO(E) 

50/99/pt-I1 dated 30/6/2003 extended the term of the deputation to a further period 

with effect from 1/7/2002 to 3 1/1/2004 or until further order or whichever is 

earlier in the same terms and conditions as given in the office order no-DCO(E) 

118/2001/8135 dated 1/5/01. 

Annexure-6 is the photocopy of the extention order of the 

applicant dated 30/6/03 extended for a futher period of 3 

months from 1/7/2002 to 3 1/1/2004 or until further order. 

6.9 That the Director of Census operation vide no DCO(E) 188/2001/9063 dated 

20/11/02 have given a performance certificate to the applicant commending him to 

be a deligent worker and displaying his sincerity and promptness in didposal of 

every work assigned to him and also stated that the applicant has shown his extra 

inguinity in settling the Taxation matters. Further the applicant was certified that 

he is a most consensus worker and he has taken part in each and every social as 

well as welfare activities in the office . Further attributed to him that he too has 



: . 

displayed loyally and integrity to the superior. 

Annexure-7 is the certificate given to the applicant by the Director 

of Census Operation vide no-DCO(E) 118/2002/9063 dated 

20/11/02. 

6.10 That your applicant begs to state that to his great surprise and ast&nishmenl the 

Deputy Director of Census Operation, Assam, Guwahati, vide his letter dated 22 

August,2003 released him from his service vide Memo No-DCO(E) 

50/99/1) LII/6079-87 in violation of the order at Annexurc -6 dated 30//03. 

Annexure-8 is the release order of the applicant dated 22/8/03 

vidc memo no-1)CO(E) 50/99/1 )t.11/6079 87 . 

6.11 That your applicant begs to slate as per Annexure-6 dated 30/6/03 his trenis of 

services is upto 31/1/04 and as such the release oreder at Annexure-8 is 

illegal,improPer in view of the order 30/6/03 at Annexure-6. 

7. GROUNDS FOR RELiEF WITH LEGAL PROVS1ONS:- 

7.1 For that the impugned order at Annexure-8 is illegal, unjust and improper In 

view of the fact as peer his service is upto 3 1/1/2004 and hence the impugned 

order is liable to he quashed. 

7.2 For that the impugned order is not maintainable in law in view of the fact that 

the applicant's terms of deputation as UDC has been extended to 31/1/2004 vid.c 

Annexure-6. 

7.3 For that the release order issued by the Deputy Director of Census 

Operatiofl,datcd 22/8/03 at Anncxure-8 is violative oIordcr dated Q/ 6!03  

received by the Deputy Dircetor of Census Operatiofl,aSSatfl and hepç the 

impugned order is liable to he quashed. 

I 



7.4 For that similar vacant post are available and discontinuation of the applicant's 

service hclrc completion of his term given upto 3 1 / 1/04 is ii legal and i inproper 

and hence the same is liable to be set aside. 

7.5 For that Annexure-7 displays the various qualities characters and other and as 

such his continual ion in service is essential. 

7.6 For that from the date of assumption of service as UDC in the office of the 

Director of Census Operation,Assam are commandable and nothing was fbund 

against him. 

7.7 For that one Mrs.Caroline Dhar,who has been appointed on the same basis of 

deputation as that of the applicant is still working in the office wit hout being 

released ,infact her term of office has been further extended to a further date. 

7.8 For that the applicant has not been asked by the parent Department to come back 

to his original post and as such the impugned order is liable to be set aside. 

DETAILS OF REMEDIES EXHAUSTED:- 

As the applicant is going to be released on 1/9/03, the time being 

short, so he could not file any representation before the authorities. 

WHETHER ANY CASE IS PENDING BEORE ANY COURT OR 

TRIBUNAL:- 

No case is pending before any court or tribunal. 

REliEF SOUGI!'!' FOR:- 

ii 	 Under the facts and circumstances narrated above the applicant prays 

for the following relief:- 



I .  
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'1 

The impugned order being violative of terms and conditions of 

advertisement for appointment and the terms and conditions of  

appointment is violative and as such the impugned order is liable to he set 

aside. 

The impugned order is without issue of prior notice to the applicant and 
I . 	 hence the same is liable to be quashed. 

Any other relief/relief's is entitled to be granted. 

the cost of the case may also be granted to the appl icani. 

I .  

Ii. INTERIM RELIEF SOUGHT FOR:- 

1'hat as the applicant is going to be released by the respondent 

with effect from 1/9/2003 from service, hence it is necessary to stay the 

impugned order at Annexure-8 

12: 
	

2ULARS 01' 'l'IIE 1.1 1 .0:- 

1.:oN. 
ii. 	Date of issue: 7  

111. 	Name of the Post Qfficer:- 

13. ENCLOSURES:- 

As per index. 
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YERIFICATION 

I, Shri Gopal Deka, Son of Shri Lankeshor Deka, aged about 50 
years, resident of Hengrabari,Djspur Guwahatj —36 do hereby solemnly declare that the 

t,io1 1O_,L6a,/,l?- statements made in paragraphs .l,
are true to mynowlcd'gc and Ihose 

fS,is made in paragraphs 3vL 	) 	are true to my information and the rests are my 

humble submissions made before this I-Ion'ble Coup. And I sign this Verification on this the 
27 th day of August, 2003 at (iuwahati. 

I)eclarajit 
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Tf' 	 / 	• 9 ' DIrector 	547396 
Phon,eJ 	 302121(R) '8 01 	

Off.supdt. .5264 
NQD(()(E)5(%9/ Fax 	0361 -547396 

GOVERNMENT OF INDiA 

MINISTRy OF HOME AFFAIRs/Gm MANTRALAyA • 	 •, 	
": • 	 OFFICE OF THE DIRECTOR OF CENSUS OPERATIONS, ASSAM : 

• 	jJ 'T 	
-'781007  

G.S.R0AD,ULUBAPJGmA).J.78IOO7  

	

;• 	't' 'r 	' 
• 	 •.. 	 . 	 •' 	 / 

To, 	 DatedGuwahati 25.04,2001, 
'.  

The Managing Director, 	.. 	 '. 

SThTFED : ' Bhangagarh,. 	, 
Guwahati. 

'. .: 'Apojntmiit of officials In the 0/0 the 
Director of Qensus Operations, Assam, Guwahati 
on deputation basis. 

 Sir, 

I am directed to inform'rou 'that the following 
officials of your ôrganisatjo has 'been selected for appointment • , 

	

	in the 0/0 the Director of Census.Operatjons,,As$am,. .Guwahat,on 
'deputation basis again 'the posts 'shown against each as per.  • 

	

	their applications forwarded to this directorate in response; to. this office ctrcular.No.DCO(E)50/99/21?2 dated 23.02.2000 and 'NO.'D 0(E)50/99/7769 dated 1O.7,2000 as per terms and conditions given below. 

Si, 	Name & Designation 	Name of Post 	Scale 	Pay 
selected 

1"'Shrj Gopaj'Deka 	. 	. 	. 	
U.D,C. • ' '.4O'O0/_ t.O '•60 Asstt. Manager. ,,  

Shrt'KeahabGoswamj 	Computor 	' : , ' - do 'Inspector. . 	' 	.  
Shrt ftupram Barua 	 - do 	' •. ' ' 	- do Iflspector. 

.Shri Nripendra Nath,Talukdar,'.... do - 	•' 	- do 	" 

	

• 	' 	' Acctt, 'Asstt,. 	' 	 . 	" 	' 	. . 	
0 

Shri Ameo' Kr. 'Das, 	' 	Astt. Co Godown Asstt. 	 mpile'r,Rs.30Ô/ t49/.. • 	 , 	
' 	 . 	 . 	 •' 	 • 	

' 	

0 ; 	 • 	 , 	 . 

Smtl Dipanjalj Lahkar , do 	, ' 	do ' GenraJ. Ass'tt. 	• 	 • ' 
Shri Gautam Bondopadhya 	-. do -. ' ' • ' 	- do '- •. ' - IflSpOcor.  

8 1  ShriBhupen Das, 	 -do 	• 	' " 	- do' Inspector. 

9. Smti Cinema Modhi, 	Proof deader, 	fls.4300/... to 7000/... General Asstt. 	 ' 	• 	'., 	', 	.. 

• 	' 	• 	 • • 	 ' . 	contd.'2H, 



•( / 	
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2 
. -. 

• .•• 

51/ The officials shown at Si. 2, 3 &. 4 and Si. 5 to 8. 
/ -1' 	• 	 has been selected forthe post of Computor & Assistant Compiler 

against their application for the posts of U.D.C. and L.D.C. 	— 

respectIvely as 'theyL are an-*logous posts. 

rerms and Coj 	oii 	: 	 •• 

 The incumbents are selected for appontmerat 
( on deputation basis -) against the temporary posts 
sanctioned in connection with the 2001 Census. arid- 

• 	 • also against the resultant vacancies and they will 
- be repartrated. on discont'inuaton of the posts or 

• atthe discreation of the.competent Authority 
O  whichever is earlier. 	 - •: 

 The pay of the incumbents will be regulated in •  
accordance with the Ministry of Personnel's CM No 
2/13/87—Estt.I Pay—Il dated 29.4,88 as amrnended 
from ttmó to time. 

 The incumbents whose basic pay at the time of 
proposed deputation / during the period of deputation 
will exceed the maximum of the scale of. pay. of the. 
post selected for, the incumbent will ;,e reverted 
back to his parent department immediately0 

.4. This department will not borne the Pension Contri..' 
bution / Leave Salary Contribution etc. The 
incumbent have to borne the above contributions by 

• themselves during the perto4d of deputation in'.thts) 
• directorate. 	 . 	. 	

... 	•, 

5. 
This deptt. will not bear the CPF benefitks  of 	Ie " 
incumbents which have accrue to t1fo them.frorn-the[. 

. 

- government. 	 .. 	. 	• 	

•• 
60 

.. 	 . 

they will have to deposit.the contributions 
/ 

• deductions like CPF, Advance. etc., 	if.anyby 	r' 
themselves to their parent department /. aproprate ç  
Head of Accounts as the case may bet. 	 r4 

If the officials accept the terms and conditions as 
given above they may be released and asked to report to the 

• 	undersigned alongwith their undertaking / L.P.C. 
/ Service Book.. etc. &mmediately..you are requested to explain the above terms 	-. and conditions to your employees before their .releae0 	• 

Yours faithfully, 

:. 

( 	DR. S. K. BARUAH 	) 
ASSTT. DIRECTOR OF CENSUS OPERATIONS 

,ASSAM:;:s:&:::::::GUWAHATI 0 ..jr 

• 

•• 
• 

• 	

5' 

•- 

• S  •...•• •. 

I 	 • 
• 

5. 	
.0 

. 
• 

• 	. 	 o 	¶s1.'. 	- 

S -' 	
• 	 ____ 	- • 	S 	 . 	- - 	— 
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No.DOO(E)1//2001/ 
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oR_pEa 	 I //2OO 1. 

Shri Gopal Deka in the o/o the Assam State ooperative 
Marketing COnsmers Federation Ltd. (Statefei) Bhangagax,h, Guwahat 
is hereby appointed as U.DIC. by transfer on deputation basis in th 0/0 the Director of Census Operations, Assam, Guwahati in the scale Pa of pay . 400O...I0000O/_ p.me plus oth9r allowances as admissible 
as per Contra). Govt. Rules initially w.e.f. 27.4.2001 to 28.2.2002 
against the post sanctioned 'for 2001 Census. 

The pay will be regulated as per Ministry of Personnel's O.M, No. 2/12/87 /E6ttfpt.II/ dt. 29.4.88 read with DOO(E)0/99/8084 dt. 25.492001 0  

( DR. S. 	BARUAH ) 
• 	 ASSIT. DIRECTOR OF CENSUS OPERATIONS 

Mean N0.D00(E)118/2001/ 	 dt. 1/5/20010 
-Copy to S. 

I. 	
The Pay & Accounts Officer (CENSUs), New Delhi..2. 

2, 	The Managing Director, Statefed H.O. 1  Bhangaç4arh,Guwahaj with refQLrence to his letter 
dt. 26.4.2001. He is requested to send the LPC and Servic 
Book in respect of Shrj Deka to this office immediately. 
Service Book, 

•Accounts Branch. 

Shri Gopal. Deka U.DGC. 

ASSTT. 
( DR. s.1, BAUUAH ) 

DIRECTOR OF CENSUS OPERATIONS 
ASSAM zs;:zz 	GUWAHATI. 

'4 
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'qk 	iir*or 	54739/150631) 
• 	

phone} 	266326(1?) 
• 	 Oupdt .526954 

FsX 	:0361'54 i3. 

GOVERNMENT OF INDIA .. 
 

1 	

.. 	 . 

MINISTRY OFHOMEAFFAIRSIGRIHAMANTRALAYA, 
aTf 1 aicK 

Q?EIcE OF THE DIRECTOR OF CENSUS OPERATiONS, ASSAM '. 

	

, 	781007. ' 

GkS.ROAD,ULUBARI,GUVWIHA11-781007 	 , 

• No,DC0(S)50/99/pt.I/ 
1JftE1& 

flEa 	 DatedGuwahati 1,302602, 

The term of deputation of Shri. Gôpal Deka, ULC in the 0/a of 
the D.C.O., Assam, Guwahati is hereby extonded for a further period 
of 3months w.e.f, 1,3.2002 to 31.5.2002 or until further order 
whichever Is earlier in the same terms & conditi.or1s as given in this 
office order No.DCO(E)113/2001/Bl59 dt. 1..2001. 

/ 

(N.C.SEN 
,) 

DEPUTY DIRECTOR OF' CENSUS OPERATIONs 
ASSAM. ::u:s GUWAHATI. 

Memo No.DO(E)50/99/pt.I/c02 - Pos, 	dt. 1/3/2002 0  
Copyte*_,'. 	 .' 	 . 	 , 	 :, 	 • , 	,• 

10 	he P.A,O, ( Census  ), New Delhi - 2. 
• 	D.D.C.Os 	. 	•' 	' 	. 	. 	 •, 

3, 	Ihe Managing DIrector, STAThED, Ghangaarh', Guwahati for 
favour of tnfortetjon. 	' 	 •' 	 . 

4. 	The Office Supdt. ( A & E ). 
• 	.' 	P.F /5.13 of Shri G,opal. Deka, UDC. 	• 	 ,. 

Shri Gopel'beka, 'UDCS 	• . 	, 	. 	.. 

-. •, 	 , 	 .•• 	
. 	 (" Nt"sEiT)  

DEPUTY DIRECTOR 0F CENSUS. OPE TIONS 
"SA.*:: ,UWHATI.'.' •'''' 

• 	 • 	 . 	. 	 • 

- 

S 
1 
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)01rector 	:547 -396/45663(1 (0 

V 	 V 	 of.Bupd. 526954 Fx 	
:0361-547396. 

Ran  

GO1ERNME1T OF INDiA 

OFflC:E OFTHEDIRECOROF(SSUSOI,ETIONSASS 
ft. 	3j41ft, TWO

- 781.067 
G.S. 	

AHA11-781007 	V 

NO.DCO (E ).50/99/pt. 11/ 

• 	 V •VVVV 	

Dated GuwahatiL.
June/20020 

ORDER 

The term Of deputation of Shri Gopa]. De1a 11.D.C. in the o/oth D.C,O, ASdm, Guwhatj is hereby extcndedfor a 
further period of 3 months we,f, 1-6-200 to 3l-O--2OO2,or irntil 
fur hc'r ciz'c1(,r hjchev- J eir1jc r i the flume tcrrnc thaLcondi-
tlun as jiien in the eurlier office order 
8155 cIt.. .150.01. 	 0• 	

: 

I S 

( N. C. SEN ) 
DtPUTY DIICTOR OF ENSUS OIE RATIONS V 	 • S 

V 	ASS All :: : GUWAHATI,, 

Memo No.D90(E)50/99/pt.II/ 	 dt. -6-2002.  9 .  Copy to :- 
1. 	

The Pay& ACCQUItS OffIcer (Census), New Delhi - 2. 
2, 	 D( C). (r r ( \ 

T'.' 	''-'•''•!1 	V 

The Manaqing £)rector , SV'TFED, i3hangaqa.rh, V 

Guwahati - for InfOrmation. V 

Off leer uperj:ntencjexit ( \. & IL. ). • 	
• 	 V 

P/F / service' }3ook Of thepersoncoflcerned 

Shj Gop1 Deka,U,,D,C. 	 . 

C. N.0 	 - 
DEPUTY DXICTOR OF CErjSUS OIVRATIONb 

- 	 :::; GUWAHATI.,, 

3 '  
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No.DCO(E)50/99/ptll/ GOVERNMEN]' OF IN1)IA 

MINISTRY OF HOME AFFAIRS 
OFFlci-: OF THE DIRFCTOR OF CENSUS OPERATIONS, ASSAM 

(i.S. RAD, tJLUBARJ, (JUWAI IA'tF— 781007. 

Dated Guwahati, the 30 111 Aug.,02. 

OR L) E R 

The term of deputation of Shri Gopal Deka, UDC in the 0/0 the DCO., Assam, 
Guwairnti is hereby extended for a further period w.e.i. 1.9.2002 to 31.1M3 or until'.. 
further order whichever is earlier in the same terms and conditions as given.in  the office 
order No. DCO(E) 118/2001/8155 dated 1.5.2001. 

(NC.SEN) 
Deputy Director of Census Operations, 

Assam, Guwabali. 
• Memo No.50/99/I4iI/ U/ 	 . 	Dated 30.8.2002. 

Cop)' to: 	 . 	• 	. 	. 

I. 1 lie Pay & Accounts OITher (Census), 
Ministry of Home Affiuirs.  
A.G.C.R & M 8uitdi.ng, LP. Estate, 	. 
NewDeUij-110002 

l)I)C0 (DDO). 	 .-. 
O/S(A&E) 
P/F. S/B ofthe person concerned. 

VShri Gopal Deka, IJDC. 
6. The Managing Direcior. STATEFED, 

Blithigagarh, Guwahat i. -- for information. 	. 

* 

(N.C.SLN) 
Deputy J)ircctor of Census Operations, 

Assam, Guwahati. 



• 	
v. 	 A 	t(, 

• 

• 	 • 	 •• 	
ii )rctor 	; 517396(0) 

' 
. 	

302121 (Ft) 
Off.supdt. ; 52694 

• 	 Fax 	0361 -54798 

T WtflT 
GOVERNMENT OF INDI.. 

MINISTRY OF HOME AFFAIRS/GRIHA NT[1AIAYA 
Cizirrtt UIT fr 

OFFICE bF THE DIRECTOR OF CENSUS 01 ATIONS, ASSAM 
007 

G,S.ROAD,ULIJBARI,GUWAHATI4dIOO7 

N0.DCO(E)50/99/pt.II/ 
1crç 
- - 

DatcdGuwahatl 30-06..2003. 

ORDER 

The term of deputation of Shri 0op1 Deka, U.D.C. 
the o/o the D.C.O, Azsm, Guwahati is hereby extended for 
further ieriod w. 2, 17-2003 to 31-1-2004 or until fnrt. 
order whichever is er1ier in the initiie terms and CoflditiOh 

as given in the o1fice order No.DCO(E)118/2001/8155 dt.1.t 

( N. C'. SEN 	) 
DEPtJ14 Y IR[CTOR OF CENSUS 'O RATi. 

AJSAM I i GUWAFtATI. 

Memo NQ, 	O(E)50/99/pt.II/ 1 	 ' • 	dt-30O6-2O(: 

cppy=, s- 	 • • 
1. 	The Pay & Accounts Offictr(Ctnsus), New Delhi - 2. 

2, 	
D,D,C.O, ( D. b, 0.). 

Uffice34erintencient ( A. & EJ, 

• 	Personul. ile/Servico 13uz1c of tho person concerned. 

Shri Gopa Deka U.D.C. 	 • • 	. ' 

N. C. SEN 

I 	DEPUTY ii 1tC' 	UP CENSUi OPRVI I)N 

	

• 	 • A..SM Its IjUWAHATI. -• 
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SHRI P. HAZARIKA.IAS 
DIPCT0R 

- 

1 	, 

/ 

Phone :47396 
- 	 I t•fl 

\ 
ftIcb, 11 1 IUI1I cti4, 31TW 

iii1 fiMi 1I, 1c1, TtI1 - 781007 

Government of India 
Ministry of Home Affairs 
Director of Census Operations, Assam 
G.S.Road, Ulubarl, Guwht1 - 781007 
NO. DCO(E)fl8/2ool/0 

Dated* 20-11-2002. 

MJY CONCERN 

This is to ceri 	iat Shri Gopal Deka, Upper Divisional 
Assi8tant of thic 	:ect.. 	is basically a bonafide employee of 
the STATED, a Stu. lcvcl Cooperative Consumers FederatiOn tinder 
administrative control of. the Govt. of Assam and he is since On. 
deputation to this office we.f. 21-4-2001. Shri Gopal Deka, UDA 
is a diligent worker and he has displae his sincerity and promp-
tness in disposal of the every work assigning to him. He has been 
dealing with all kinds of Accounts matters and most particularly 
he has -shown his extra inguinity in.settling the Taxation matters. 
Shri Deka is further, the most conscientious worker and he has 
taken cart in each and every social as well as Welfare oriented 
activity in the office. He too has displayed loyalty and integrity 
to the superior Authority. 

I wish him success in life. 	

_() 
P. AZARIKPI, I2S ) 

DIRECTOR OP CENSUS OPSRATION8 
DIPI.$t or,US'ffifltWIONS. 

ASSAM, GUW/HAT1. 

0 S. 



ç 
.No,DcO(E)5o/c'viH,it/ u' .' 	 'r/ 

((,)Y1RNvlI,N UI tNt )t,\ 
MINIS'FR Y UI I tOIvlI A thAi RS 

()Ii"lCl' OI' TI 11 1)II'flCTOR OP CFNI l  OPIRAllONS, A'SSAr'YI 
C,S. RUAI), ULIJUAItI, GIJWAI IA II 781 1 IX07. 

Dacd Guwahat the 22 August, 2003. '  

0 R 1) E R 

Shri Gopal Deka, Assistant Manager in the U/U the Assam State Co-operative 
Market inp, & Consumers Fcdcration Ltd., Guwaha( i who has been appointed as IJDC in 
lie U/U the I )ircctoi ol ( 'eiistis Opeii1ions, A.ssin ( i w;ihit on deputut ion basis is 

i by i Lpt(riatcd to his p arent dLpaz lrnLnt W t. I 	. 9.2. 00 .1 (I N) 

I 	 '3 

(N.C.SIN) 
i)cputy I )irec(or of Census Operations, 

Assam, Guwahati. 

Rh:lIl()  
(01: 	

' 
I. the Regis1rar.GeneriJ.jndju, ' 

2/A, Maiisingh Road, 
New Delhi-i tool i. •'.' 

2. The py & Accounts ouliccr(Census), 
Ministry of' I lome A'lthirs, 
A.G.C.R.W & M Building, I.P. Eswte, 
New Delhi - 110 002. 

'l);ited 22.8.2003. 

' The Njanagiiig l)irector, Assam Slate Co-'uj)cnItiVC 
Markiiig & Consumers Fed Lid., Bhangaarh, Ouwahati 5. 

'Ihe RU. (DD(J) 	 - 

S. 'ftc 0/S (AccIts.) - lie is askc.l to adjust/deduct any d. 
advances etc. ilany from Shri Dcka frOm ii salary br 	03, 

For inibribat ion and needful act ion. 

7. The Store-I nclutigc. 
9. The Cshicr. 

I i ), Sun (iipal i)e, 	fl)C - He is asked to li:i:idvci ihi documents 

I 

• /'•' r--- 
7 

( N.C. SlN) 
F)epuiy I liiculiiu 	l'( t:ui:alS Operations, 

Asiii. ( u;viluuIi, 

'U- 


